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CENI'RAL ~\llilSTRAT IVE TRIBONAL ALl.AHAMD BENCi, 
ALLAHABAD ----------

Dated :Allahabad this the • • it.'! day of At!~~"'br.l996. 

CORAM : Hon 'ble Mr. T • L. Verma, Member-« 
Hon 'ble Mr. S. Daya 1 . Member-A 

Or ig ina 1 App l icaion No. 1642 of 1994. 

Arvind Kumar aged about 32 years, 

son of Sri C.D.Kumar resident of 

662-A, .loco Colony,9, Marg, Allahabad ••• applicant. 

(BY COUNSEL SRI S. C. BtB-IV!AR & SRI SATYA VI~Y) 

Versus 

1. Union of India 

through the General Manager (P), 

Northern Railway Headquarters, Off ice, 

Baroda House, New Delhi. 

2. Divisional Railway Manager, 

Northern Railway, D .R .M .Off ice, 

Nawab Yusuf Road, Allahabad. 

3, Senior Divisdnal Comnercial Manager, 

Northern Raiway, D.R.M. Office, Nawab 

Yusuf Road, Allahabad. 
' 

4. Senior Divisional Personnel Officer, 
Northern Railway, Nawab Yusuf Road, 

Allahabad. 

5, Divisional Conmercial Manager, 

Northern Railway, Nawab Yusuf Road, 

Allahabad. 

6. Station Manager, 
No rthern Railway, Allahabad Stat ion, 

Oistr ict Allah a bad. • ••••.•• Respondents. 
(THROtG-1 COUNSEL SRI B.B.PAUL) 

CONNECf ED Vl IT H 
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1. O.A.No. 1643 of 1994 

Atul Kashyap, aged about 28 years, 

son of Sri N.S.Iashyap, resident of 

671-D, Smith Road, Railway Colony, 

Allahabad. •••••••••• a pp lie ant 

(THROtnl COUNSEL SRI S .C.'BUDHWAR & SRI SATYA VIJAY) 

Versus 

1. Union of India, 
through the General Manager (P), 

Northern Railway, Headcuarters Office, 

Baroda House, New Delhi. 

2. Divisional Railway Manager, 
Northern Railway, !J .R .M. Off ice, 

Navra b Yusuf Road, Allahabad. 

3. Senior Divisional Comnercial Manager, 
NOrthern Railway, O.RM. Office,Nawab 

Yusuf Road, Allahabad. 

4. Senior Divisional Personnel Officer, 

Northern Railway, Nawab Yusuf Road, 

Allahabad. 

5. Divisional Conrnercial Manager, 
Northern Railway, Nawab Yusuf Road, 

Allahabad. 

6. Stat ion Manager, 
NorthernRa ilway, Allahabad Sto :.~n, 

District Allahabad • 
•••••.• Respondents. 

(THROJ<1-i a:>UNScl SRI B. B. PAUL) 

\ \ ~ 
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O.A. NO. 1644 of 1994. 
-~----

Sa ilendra Kumar Sriwas aged about 29 

years, s/o. Sri Ram Sewak Sr i\''as, R/o. 

97/234, Jayantipur, 
Preetam Nagar, Sulemsara i Allahabad •••• applicant. 
(THROWi COUNSEL SRI S.C.BUiliWAR & SRI SATYA VIJAY) 

VERSUS 

1. Union of India, through the General 

Manger (P), 
Northern Railway Headquarters Office, 

Baroda House, New Delhi. 

2. Divisional Railway Manager, 

Northern Railway, D.R.M.Office, 

Nawab Yusuf Road, Allahabad. 

2. Senior Divisional Conmercial Manager, 

Northern Railway D.RM.Office,Nawab Yusuf Road, 

Allahabad. 

4. Senior Divisional Personnel Officer, 

Northern Railway, Nawab Yusuf Road, 

Allahabad. 

5. Divisional Cormtercia l Manager, 
Northern Railway, Nawab Yusuf Road, 

Allahabad. 

6. Stat ion Manager, Northern Railway, 

Allahabad Stat ion, 

District Allahabad • 
••••••• Respondents. 

{THROUGi COUNSEL SRI B.B.PAUL) 
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WI TH 

Original Application No. 16~ of 1994. 

Sri Jai Narain, aged about 33 years, 

son of Sri Ram DaJ, 
Resident of 2/92-A, 
Rama Nand Nagar, Allahpur, 
Allahabad. • ••••• applicanto 
(THROt.Gi SRI S.C.&OiWAR AND SRI SATYA VIJAY) 

VERSUS 

1. Union of India, 
through the General Manager (P), 
Northern Railway, Headquarters, Off ice, 
Baroda House, New De lh i. 

2. Divisional Railway Manager, 
Northern Railway, D .R .M .Off ice, 
Nawab YusufRoad, 

Allahabad. 

3. Senior Divisional Comnercial Manager, 
Northern Railway D.R .M .Off ice,Nawab 
Yusuf Road, Allaha~. 

4. Senior Divisional Personnel Officer, 
Northern Railway, Nawab Yusuf Road, 
Allahabad. 

5. Divisional Conmercial Manager, 
Northern Railway, Nawag Yusuf Road, 

Allahabad. 

6. Station Manager, 
Northern Railway, AllahabAd station, 
District Allahabad • 

I I 

••••••• respondents. 
(THROU3H COUNSEL SRI B.B.PAUL) 

\ \ 
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W i T H 

ORIGINAL APPLICATION NO. 1646 of 1994 • 

R .K.Abbhi aged about 29 years, 
son of Sri G.S.Abbhi, resident of 
656, o.loco Colony, Allahabad ••••• applicant. 
(THROt.ni SRI S .c .aJiliWAR & SRI SATYA VIJAY) 

VERSUS 

1. Union of India, 
through the General Manager (P), 
Northern Railway, Headquarters Office, 
Bereda House, New Delh 1. 

2. DiviS.onal Railway Manager, 
Northern Ra ilwa y, D .R JIDf f ice, 
Nawab Yusuf Road, Allahabad. 

3. Senior Divisional Soumercial Manager, 
Northern Railway, D .R .M .Off ice,Nawab Yusuf 
Road, Allahabad. 

4. Senior Divisior:\al Personnel Officer, 
North ern Ra ilwa y, Nawa b Yusuf Road, 
Allahabad. 

5. Divis iona 1 Conmerc ia 1 Manager, 
Northern Railway, Nawab Yusuf Road, 
Allahabad. 

6. Stat ion Manager, 
Northern Railway, Allahabad station, 
District Allahabad • 

•••••• Respondents 
(THROtni COUNSEL SRI B. B .PAUL) 

• 
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W I TH 

ORIGINAL APPLICATION NO. 1647 of 1994. 

Harish Chandra Yadav, aged about 28 
)1ears, s/o. Sr 1 Ka llu Ram, resident of 
794, Railway Colony, Chaufataka, Distt. 

t 

Allahabad. • • • • •••. Applicant. 
(THRO t.rn SRI S .C • BUDHWAR & SRI SATYA V lJA Y) 

VERSS 

1. tklion of India, 
through the General Manager(P)? 
Northern Railway Headquarters Off ice, 
Baroda House, New Delhi. 

2. Divisional Railway Manager, 

Northern Railway. D.R.M.Office, 
Nawab Yusuf Road, Allahabad • 

3. Senior Divisional Conmercial Manager, 
• 

Northern Railway, D.R.M.Office, 

Nawab Yusuf Road, 
Allahabad. 

4. Senior Divisional Personal Officer, 
Northern Railway, Nawab Yusuf Road, 

Allahabad. 

5. Div isbna 1 Comneasia 1 Manager, 
Northern Rlilway, 
Nawab Yusuf Road, Allahabad. 

6. Station Manager, 
Northern Railway, Allahabad Station, 
District Allahabad. 

• ••••. Respondents. 
(THROU3H SRI B.B.PAUL) 

\ 1 
~-~--

• 



• • 

I 

• 

)_ 
~-

-7-

W I Y.H 

ORIGINAL APPLICATION tll. 1648 of 1994. 

Shiv Ira sad Shukla, aged about 31 

years, son of Sri Ram Dularey Shukla, 
Resident of 59, Old Allahpur, . 
Allahabad. • •••• Applicant. 
(THROt.Gi SRI S .C .BUIJiWAR & SRI SATYA VIJAY) 

VERSUS 

1. Union of India, 
th~ough the General Manager(P), 
Northern llaUway, BeidMuarters, 
Off ice, Baroda House, New Delhi. 

2. Divisional Railway Manager, 
Northern Railway, D.R .M.Office, 
Nawab Yusuf Road,Allahabad. 

3. Senior Divisional Coamercial Manager, 
NortbernRa ilway, D .R .M .Off ice, 
Nawab YusufRoad, Allahabad. 

4. Senior Divisional Personnel Officer, 
Northern Railway, Nawab Yusuf Road, 
Allahabad. 

5. Divisional Conrnercial Manager, 
Northern Railway, Nawab Yusuf Road, 
Allahabad. 

6. station Manager, 
Northern Ra Uway, Allahabad Station, 
DistrictAllahabad. 

• •••. Respondents 
(THROl.XiH SRI B.B.PAUL) 

• 

\ -
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W I TH 

ORIGIHAL APPLICATION NO. 1642_!f_!_,CJ2~· 

La lit Mohan Dubey aged about 28 years, 
son of Shr 1 Madan Mohan Dubey resident of 

201, Pura Baldi Kydganj, Distt. Allahabad • 

• 

• ••• Ap12_licant. 
(THROLGI SRI S.C.BUiliWAR & SRI SATYA VIJAY) 

VERSUS 

1. tklion of India, 
through the General Manager(P), 
~rthern Ra Uway Headquarters, Off ice, 
Baroda House, New Delhi. 

2. Divisional Railway Manager, 
Northern Railway, D.R.M.Office, 
Nawab Yusuf Road, Allahabad. 

, 

3. Senior Divisional Conmercial Manager, 
Northern Railway, D .R • .M. Off ice, Na~t·ab 

Yusuf Road, Allahabad. 

4. senior Divisional Personnel Officer, 
Northern Railway, Nawab Yusuf Road, 
Allahabad. 

5. 9ivisional Conmerc ial Manager, 
Northern Railway, Nawab Yusuf Road, 
Allahabad. 

6. Stat ion Manager, 
Northern Rtr4lway, Allahabad Station, 
District Allahabad • 

••••.• Respondents. 
(THROt.Gi SRI B.B.PAUL) 
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W I T H 

ORIGIHAL APPLICATION NO. 16~0 of 1994. 

Rajneesh K11urS1ngh, son of 
Sri Heera Mani Prasad Singh, 
R/o. 178, Mahha jpur, Allahabad, City, 
Allahal}ad. • •• applicant • 

• 
(THROtnt SRI S .c .IIJ[JiWAR & SRI SATYA VI-11\Y) 

VERSUS 

1. Union of India, 
through the General Manager(P), 
Northern Railway, Headquarters, Office, 
Baroda House, New Delhi. 

2. Divisional Railway Manager, 
Northern Railway, D.R.M.Office, 
Nawab Yusuf Road, Allahabad. 

3. Senior Divisional Co111nercial Manager, 
Northern Railway, D.RJIDff ice, Nawab 'Susuf 
Road, Allahabad. 

4. Senior Divisiona 1 Personnel Officer, 
Northern Railway, Nawab Yusuf Road, 
Allahabad. 

5. Divisional Conmercial Manager, 
NorthernRailway, Nawab Yusuf Road, 
Allahabad. 

6. Station Manager, 
Northern Railway, Allahabad Station, 
Allahabad. 

• •••••• Respondents. 

{THROUGH SRI B.B.PAUL) 

-\ 
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w I T H 

ORIGINAL APPLICATION tll. 16:u of . l994. 

Om Prakash Shukla aged about 29.years, 
son of Sri Thakur Prasad Shukla resident of 
Village Basaunh i P .o .Manjhanpur (Korro) 
District Allahabad •••••••• Applicant. 

(THROUCii SRI 5 .c • BUiliWAR & SRI SATYA V IJA Y) 

VERSUS 

.I. Union of India through the 
General Manager(P), Northern 
Railway Headquarters Off ice, 
Baroda House Office, New Delhi • 

2. Divisional Railway Manager, 
Northern Railway, D.R.MOffice, 
Nawab ~usuf Boad,Allahabad. 

.. 

3. Senior Divisional Co11111ercial Manager, 
Northern Railway, D.R.lt'Dffice, 
Nawab Yusuf Road, Allahabad. 

4. Senior Divisional Personnel Officer, 
Northern Railway, Nawab Yusuf Road, 
Allahabad. 

5. Divisional Conmersial Manager, 
Northern Rail~ey, Nawa~ Yusuf 
Road, Allahabad . 

6. Stat ion Manager, 
Northern Railway, Allahabad Station, 
District Allahabad • 

••••••• Respondents. 
(THROl.Gi SRI B.B.PAUL) 
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ANO ALONGWli'H 

ORIGINAL APPLICAT IDN W. 1652 of 1994. 

Brijesh Ktnar Singh aged about 26 years, 
son of Sri Raj Dev Singh, residant of 
B-161C, Kareilly Schema, 
Allahabad. • ••••• Applicant. 

{THROOOH SRI S.C. BUili\\'AR AND SRI SATYA VIJAY) 

VERSUS 

1. Union of India through the 
General Managar(P), 
Northern Railway Headquarters Office, 
Baroda House, New Delhi. 

2. Divisional Railway Manager, 
Northern Railway D .R .M. Off ice, 
Nawab Yusu{ Road, Allahabad. 

3. Senior Divisional Co11111ercial Manager, 
Northern Railway, D .R .MOff ice, Nawab Yusuf 
Road, Allahabad. 

4. Senior Divisional Personnel Officer, 
Nbrlhern Railway, Nawab Yusuf Road, 
Allahabad. 

5. Divisional Conmercial Manager, 
Northern Railway, Nawab Yusuf Road, 
Allahabad • 

6. stat ion Manager. 
Northern Railway, Allahabafl station, 
D istt. AJ.laha bad • 

• •••• respondents. 
(THROUSH SRI B.B.PAUL) 

• 
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_o_ R _ ll _&_ R 

(By Hon 1ble M.r. T. L. Ver~~a, .JI) 
• 

'!'he above o .• As •• whi~ involve caaa100 

questions of law and facts~ · have been heard together 

and are b.Ung disposed of by this eo'llaon omer. 

2. 'l'he applicants in all these O.As. have 
~ 

workedl\.oluntarily /Mobile Ticket Collector in t:be 

Railways for various periods prior to 17 .11.1986.1n 

pnrsuance of the directions issued by a bench of 

the Administrative Tribunal, Principal Bench, Rew 

Delhi in Neera Mehta• s case reported in A.T.R. 1991 (1) 

page 3BOJissued circular dated 6.2.1990 to all the 

Zonal Managers of the Railways to consider absoxption 

in regular empl oyne nt 1against regular vacancle~ of · 

Mobile Booldng Clerlcs who were engaged as such before 

17.11.1986 and 20.8.1985. 'l'be ·applicant:a also sought 

regularisation of their service on the basis of the 

aforesaid circular. 'l'he requests of the applicants, 

was not granted,1fhe applicantsJtherefore, approached 

this Tribunal by filing o.A.No. 793 of 1990 (Atul 

Kashyap & others Vs. Union of India & others) for 

issuiong a direction to the respondents to extend 

the benefit of the said circular dated 6. 2.1990 

to the applicants alsol The said O.A. was disposed 

of by order dated 21.11.1986 with the direction to the 

respondents to consider the claim of the applicants 

for getting the benefit of Railway Board's letter 

dated 6.2.1990. When the respondents failed to comply 

vith the aforesaid order, a Conte~t Application 

No . 159 of 1992 was filed. Contempt Petition was 
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disposed of by order dated 28.1.1992. The Tribunal 

while clarifying the order passed in O.Aa. No. 793 of 

1990 observed that 'if it be so, RaJ.lway Departllent 

give the appointment of Mobile Ticket Q»llactors in 

pursuance of the judgment and order dated 

20.11.1991 ¥•ithin three weeks thereof'. Thereafter 

letters appointing them as Mol)ile Ticket Collectors -~~~~~~., 

we re issued in compliance with the directions issued 

in 0 .A .No. 793 of 1990 and CCP No .159 of 1992. They •a~ 
worked as such continuously until their services 

were discontinued by impugned order dated 

30.9.1994. Theae applications have been filed for 

quashing the aforesaid orders and for issuing a 

direction to the respondents to extend the benefit 

of the temporary status alongwith c.P.C.Scale to 

the applicants after completion of 120 days of 

continuous service and to treat them as temporary 

Railway Servants and pay salary and other allowances 

as are admissible to similarly placed Railway » 
employees. 

3. The respondents have appeared and contested 

the claim of the applicants. In the counter-affidavit 

filed on behalf of the respondents,it has been stated 

that the applicants had worked for 10 days only and 

that the period of 10 days is not enough to co~fer 

any l eoal right on them. The further case of the 

respo ndents is that Railway Board's letter dated 

6 . 2 .1990 does not apply to the category of Voluntary 

a:,tile Ticket Collector to cateqory to which the 

a pp licants belong. Besides the above, the applicants 

and a number of other cartdirlates, whose request for 

be ing g iven the benefit of Railway !bard's circular 
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dated 6.2.1990 was not accepte4, file4 o. A. ~ 

173, 955, 1188, 1189 of 1992 and O.A.•o. 821 ~ 1191. 

In the aforesaid O.Aa. a dizectioa was ¢•• 1:o +:he 

respondents to ~i nd oat, if 8DJ', •cb•e en be 

for absorption and regularis~£ ion ~ tbe llcbile 

'l'icket Collectors against pemaneat jcba. '!be 

respondents mowed the Hon'ble Supme Court~ 

filing Special Leave Pet:.i tion. '!be Special Lene 

Petition was disposed of with' tbe observations t:bat: 
.,e.J-

(r there is no obligation ~--~~~~ by impugned order that 
• 

'I 
the scheme should be framed in any case. After the 

decision of the Hon'ble Supreme Court, 1n the afores­

aid Special Leave Petition, the respondents COD81C11!rtiQ 
~ ().A.V( 
t.ba~ fra!'ing of such scheme is •• t feas~~t.:, ..,..x;.-

d.J.. t!-< "dv( .t!JV:..f .. ~ Gl. ~ ~ ~ kl_ . 1\-~ 
the said aecision ;the impugned order infom1 ng the 

app~ icants that they are nof. •ore enti Ued to colnt:ILr. 

in service on th41 post of Voluntaxy Mobile tick~ 
~4.JIIi!liif ItS~~ 

Collecto7 and accordingly their services were dis-

continued vi th effect fran the date of the order. ~e 

Mobile T•cket Collectors aggrieved by the aforesaid 

order of the respondents filed a naaber of cases. 

A bunch of 73~cases, leading case of Vhidh vas O.A. 

No. 83 of 199~was heard and disposed of by a bench 

comprising of Hon 'ble Vice-chairman and Mr. K. 
~~~kt.~/ 

Muthukumar~by o~er dated 9.12.1994. In these cases, 

the bench has held ~ ~that A• Yoluntary 
. /!J~ 

Mobile Collectors and Mdb~le ~et .. ~i~,lllllll Clerks 

are two different categories and *hat instructions 

issued by Railway Board by letter dated 6. 2.1990 , 
/3~--o 

are applicable to the =ategory of •obile ~t--~ 
1J.P 

Clerks and ~he Voluntary Ticket Collectors are noi) 
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entitled to the benefot tf the aaae aDd aceordi nCJlY 

dianissed the o.A. as devoid of merits·. -

•• The first case in wbicb the contrDYerSy 

regarding regularl,~n of Voluntil%y Tieket Collectd 
4 ~~ w 

-ors ceme PI ~ee is Sameer Kumar Mukherjee vs. 

General Manager, Eastern Railway and others, 

~n A.T.R. 1986(2~ CAT 7. The app1icants in the 

said case were engaged as Voluntaxy Ticket 

Collectors to assist the Railway ticJcet checld.ng S"&m;:r 

for a short period and then th.Ur emplc;:ryment vas 

extended from time to time with the result that they 

served continuously without any b~:eak for more than 

365 days. 'l'hey were, however, dis-engaged by order 

dated 16,.12.1985 with effect fran 30/31.1.1986. Tb~ 

challenged the order dis-engaging them by filing ~ 

No. 10 o~ 1986. The order ~ated 16.12.1986 

dis-engaging the applicant vas quashed an"i the 

respondents were directed to treat the appli~ants 

as tenporary employees. 

5. The next case in whd.ch the controversy 
13~~ 

involvYg the Mobile~ #.cxltlre~~te came up for 

consideaation was Meera Mertfii & others Vs. Union of 

India and others, decided by Principal Bench of 

Central Administrative Tr.i~al reported in A.T.R. 

1989 (1) page 380. The petitioners in that O.A. filed 
"--

:1·e-application U/s. 19 of the Administrative 

Tribunals Act, 1985 challenging their termination 

order as Mobile Booking Clerks with effect frorn 

12.12.1986. The o.A. was allated and the orders 

tenninating the services of the ap~iaaats ~W-

J -
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quashed by the Principal Bench with a direction to 

the respondents tore instate the applicants 

irrespective of period of service put in by them 

and riection regarding conferring temt"lorary status 

on those .tlo had put ij continuous service of 120 

days was also issued. The respondents were also directed 

to consider the applicants for regularisation and · 

permanent absorption in accordance with the provisions 

of the Scheme. 

• 
6. Similarly Miss. Usha Kuman Anand and 

other s
1 

who had worked as Mobile lbok ing Clerks for 

various period prior to 17.11.198~filed several O.As •• 

leading case whereof was O.A.No.1376 of 1987. These 

O.As. were also allowed and directions in the 

line~ of Neera Mehta's case were issued • 

\\hile deciding these O.As. the Tribunal has relied 

on the decision of the calcutta Bench of the 

Administrative Tribuna 1 in Sameer Kumar Mukherjee 

Vs.General Manager, Eastern Railway and others 

reported in A .T .R. 1986 (2) A .TC. Page 7. Relying 

on the dec is ion of Sameer Kumar Jlukher jee 's case 

the l earned counsel for the applicants submitted 

that the nature and the cimcumstances of appointment 

of both the voluntary Ticket Collectors and Mobile 

Booking Clerks being the same, the Voluntary 

Ticket Collectors also were entitled to the same 

benefits which have provided to Mobile Iboking 

Clerks in terms of instructions con a ined in letter 

dated 6.2.1990 . 

' I \ 



• .. , 

. \ 

• 

• • • 
• 

7. Shri s.c. B~appearing for tbe 

appU.canta1~"fi.ed copy of the orc!er Atder.S br lkln'bl 

Suprane Court in Ci vtl Appeal arising oat of 

s.L.P.{C) Nos. 14756-61 of 1993, 

and 20114 of 1993 {Ul ion of India 
and others. 

116.31 o.f 1994 
L Pradeep K•nar 

8. ors Vs.~rivastava 

The Supxane Court })y the said judCJftent baa set-aside 

the order passed by a bench of thi• Tribunal in o.A. 

No. 479 of 1993. 

e. o.A.No.479 of 1993 is one of the cases 

which has been dism:is.sec! by a bench of this Tribunal 

wherein it has been held that the Mobile Boold.ng 

Clerks and the Voluntary Ticket Collectors belCIDg to 

two different categories and that the bene£1 t of 

Railway Board's circular dated 6.2.1990 is available 

to Mabile Boold..ng Clerlts~d that Voluntuy Ticket 

Collector are not entitled to the benefit of the 

same. The Hon'ble Supreme Court has re'feraed the •n1ow• 

f:inding by setting aside the ordtlr of the 'l'ribunal. 

As we have already notical above '8s&t in Usha XUDa.ri 

Anand • s case reliance has been placed on the decision 

of SC:I1leer Kunar Mukherjee which pertain to Voluntary 

Ticket Collectors. The Hon'ble Supreme Court in the 

order whereby the judgnent of this Tribunal :in 

O.A.No.479 of 1993 has been aa set-aside has held 

that the appeals are disposed of with the direction 

given in the case of Usha ICtDari ~and and the 

respondents were directed to esanine the case of the 

appellants u in accordance with the directions 

ined in paras 37 and 38 of the Tribunal's judgnent in 

J 

-
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th at matter. The case of the applicants in lthese 

O.As. is similar to that of the O.A.No.479 of 1993 • 
• 

Hence the controversy whether the Voluntary ~~ 

Ticket Collectors are entitled t.6 the benefit of the 

instructions issued by the Railwaylbard in their 

letter dated 6.2.1990 is available to the Voiuntarr: 

T ic\cet C41llectors or not, stands settled 1n the 

aforesaid case. The Hon'ble Supreme Court, thus,by 

sett1ing aside the judgment of this Tribunal in 

0 .A .No .479 of 1993 and by issuing a direct jon to 
. 

the respondents to examine the case of the applicant 

in accordance with the direct ions contained 

in para 37 and 38 of Usha Kumar). Anand's case put 
~~ 

a stamp of approva 1 to the ~ in Saair Kllllar 
A. 

Mukherjee's case. Therefore, there is nothing more 

for this Tribunal to ta adjudicate/ in these applica 

tions. 

9. The applicants of all these original 

Applications are, therefore, entitled to t e benefit 

of the dec is ion of Hon 1ble Supreme Court ferred to 

above. These applications therefore, wil l abide by 

the dec is ion of Hon 'ble Supreme Court in Civil Appea 

referred to above. I. copy of this order be placed 

in the records of all the cases. There will be no 

order as to costs. 

(Pandey) 

" - . ~-- -~-

_). 
• , I , 

- .. 
Member-A Member-J 

• 
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2?.10.98 

• 

Hon1 ola "r• &.Llapal, ~.M. 

Hon'bl~ l'lr. s.K.Agrawal", J.M. 

Shri Sudhir Agrdw~l counsel ror th~ applicant in 

O.ri.Nba.414/9B, 464/9~, 1642/94, ~hri Satya Vijal counsel 

for the applicant in O.A.ftls.1940/94,667/95,668/95,669/95, 

1941/94, 65/94,666/95,6,0/95,1456/97,1460/97,23/98,28/98, 

30,/98469/9&,470/98 anu 485/98, Shr! &unil Rai counsel 

for the ap plicunt i n O.k. ~b.S45/9? a nd Shri K.S.Saxana 

counsal for the etp plicant in O.li.No.S81jgl ara prto~sert. 

!ihri B.B.Pal is pres~:~nt on btthalf or the rasponuents. 

~ne: raspondlid ; n 0. k. ttlo1643 to 1652/34 which 

arcl a lso liatttd for consiuttration in the bunch ana no 

no tictts apJ.J&ar to h ava bean issued n thase casas. 

~s a rguments have been aava"cad by Shri ~ui.Jhir 

,gruwal in O.k.No.414/98 Cind the other 0. ~. in which 

~hri Suuhir Agrawal r~:~pres~ nts the applicanta~'dlrrerent 
focts 1 ther efor~ these thr~:~e O.Ms. shal.l ba tr ;.."ted 

separgtdly anu delink~d from thd bunch although th~y may 

ttl lista ..: on the same dd ta. 

Lat thQ ro ti cas be is sued in 0. ~. N:ls .154 3/94 to 
1652/ 94 to the applicanta to appear personally or through 

a counstl withi n four uaeka,inrasponse to Misc. a iJplica tion 

f i1 tSd by tha lt~ arnaJ counsel ·ror the r es pondants Shri B.B.Pal 

O . n . ~s .1:J4 0/94, 667/35, 668/95, 669/95, 1:J41/91, 545/97 
l 

aoo 581/98\ as wall as 65/94 a nd 667/95 may also be . listed 

ontha Sums .Jay as O.H.Noel14/98. 6thar O.ks. namely, 

1456/ 97,1460/97, 23/98J30/ 9B, 469/98, 470/98 and 485/98 

be listed separa tely for completion or t:' leac.Jings. These 

0 . ~ . may be liatt~d for orders on 24.11.98. 

~ have hd~rc thY learnad counsel for tha dpplicant . \ 

ard the:: lea rned counsel for tha raspond~:~ n ts and woulu lika 

to t~k t:t u,.. O.H.t-b.1642/94 and 793/90 on 24.11.98 for hearing 

fi r s t wi th rero r~nce to the Misc. kp ~lication filed by 

tha lad rnad counseJ. for thEt responaanta rt~garding rarare nca 
to lar gar Bench. 

rU.l th~ cas&a ar~ listed on 24.11.98. 

The stay etlrttacy allowed in O.k.~o.414/98 shall 

.continua ti l l the next oata. 

Jot photo-stat cop;" or tht~ oru~r sheet may be pltlcad 
1 n «ll the cas as. -

• 


